
V__ 

cERrpAL ADMINITRATTVE TRIBU\JAL 
GU'JATI BENCH 

H 'Q 	
1 t 

Oq 

• 4 *$)i. 	*4.... 	
•,. 	 pp i. a 

Versus 

	

U 	. • • 	•,. • . • 	• . . . • . 	. . • .. 	• , • 	• . , , • , • 	e s po nd an ( 

for APp1icant( 

... 	 ResPondant() 

Notes 	:: 
:: 

:).j 	
j; 	•i  

•' 	4 
'ted 

*41 

I 

6t 

; 

Ls €2 

J ,' I- 

\/I 	. th  

Courts: 03'ders 

Heard Mr !J.JXitta,learned couns. 

el appearing on behalf of the 
applicant and Mr G.Sarma,learried 

Addl.C.O.s.c for the respondents. 

Application is admittec. 

Mr Dutta prays for an intetim 
order of stay insofar as the 
applicant is concerned. 1e have 
heard Mr Dutta. at some length on• 
the interim prayer. Mr G.Sarma, 

opposed the prayer. He needs som 

more instruction to place and for 
that purpose he prays for 10 days 

time. Prayera1lowed. 

• List on 12.5.97 for written 

statement and further orders. 

Meantime, the operation of the 
impugned orders No.D.A.Celj/36 
dated 7.5.93 and No.D..Cel1/246 

dated 3.3.97/11.3.97 insofar the 

app'1icarit is concerned shall remain 
suspended. 	 . 

Member 	 Vice-Chairman 
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12.5.97t . Mr G.Sarma.1earfledAddlC.GS.0  

prays for further two weeks time to 

receive instruction. Mr U.Bhuyan,lear 

ned counsel for the applicant does not 

oppose the. same-. In view of the above 

we grant two weeks time to receive 

izistructlQn. 

List on 4.6.97 for written state.. 

ment and further orders. 
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On behalf of Mr N.Ilitta, learn. 

counsel for the applicant it is prayed 

that 10 days time may be allowed for 

filing the rejoinder. Prayer allowed. 

List on. 18.6.97 for further orderaj 

Member 	 Vice..Chairma 

Iss notice to show cau5eIw1th 
application should not be .adm!tted. 

have heard .ir.TT.Ehuyan learned 

cunl for the appiir'ant a nd Mr.G.Sar 

Add1C.0.S.0 r.or the rspondnts. 

Sarr,a receives \noticc. 

List for oiers on 8-7-97 for 

hjction if any 

hrd iIr.tT. i3huvar: ie. rnec counse, 

aparinJ on behalf of the applicant 

on the prayer of interim order. 	• 

ot not have any instructiois 

he is vDt in' position f 

hi ubmiion. 	 \\ 

MeV 
Q~j~~ 

Vice-Chairman 
S 
4 



O.A.88/97 

19697 	Issue notice to show cause why i 

the application should not be admitted 

4e have heard Hr.U.Bhuyan learned 

counsel tor the applicant and Mr.G 

Sarma - AddlX-4G.S.Co for the responden im  

Mr.Garina receives noticee.  

List for order on 8-797 for 

ob)ection if any. 

Heard Mr,UBhuyan learned counsel 

appearing on behalf of the applicant 
42 	

the prayer of interim order. 

Heard also Mr,G. 5arma. He does not 

have any instructions. Therefore, he 

is not in a position to submit. On 

hearing the counsel we stay the opera 

tion of order(Anneicure 2)dated, 

13-5-97 issued by the h.xecutive 

Engineer o  Bomdila, .Arunacha3. PraQesh 

until ftrther order. 
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87-97 	On the prayer of Mr.S.Ali, 

learned Sr.C.G.S.C. case is adjourned 

till 147-'97 for orders. 
Interim order shall continue. 

Me 	 Vjce.-Cha1 

1407.97 	41ritten statement has been filed. 
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O.A.No.88/97 

1.9.97 	 Mr. U. Bhuyan, learned .'counsel' for 

the ppplicant submits that the applicant does 

not wánt to press this application. Accordingly 

he prays that he may be allowed to withdraw 

the application. Mr G. Sarma, learned Add!. 

C.G.S.C., for respondent Nos.1 and 2 and Mr 

G.K. Bhattacharyya, learned counsel for the 

other respondents have no objection for 

withdrawal. 

Accordingly the application is dismissed 

on withdrawal. 

Memler 	 Vice-Chairman 
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